(Open Court)

\\ CRINTES ADMINISTRATIVE TRIBUMNAL

AL
ALLAHABAD BENCH, ALLANABAD

A

ORTGINAL APPLICATION NO. 802 OF 1992

A
A Allahabad, this the 19th day of_April, 2000 -

COPAM : Hon'ble Mr. Rafig Uddin, iember (3}
tion 'ble Mr. K.P. Singh , Member (a)

1., Lawnan Singh Verma, aged apbout 38 years
s/o Sri Tikam singh r/0 Juarter ¥O. RrR3/II/
64/GHC, Rly. Colony, nailway station Zad,

Mathyra., U.P.

2. Anil|Kumar ¥hare aged about 31 vears
5/0 gri Krishna Hurari Khare, r/0
l' : wo. RB/II, 52C, central Rly. Colonvy,

nailway Station Bad, nistrict Mathura.

3. Achay Fumar S/o sri rachhpal singh,
aged about 37 vears,
n/o 2, No. RB/II, 56,C, Central Rly.
colany, Railway station Bad, District

Mathura,.

. ...sADDlicants.

c/A shri R.P. Srivastava
Versus

Union of India through chairman, Rly. Board,

=
L

Rail Bhawan, Balil Marg, New Delhi.

5. Gemneral Manager, Central Railwav,

Bofbay V.T.

7, Chief Operating superintendent, Zombay V.T. Bombay.

%




4. Chief Personal Officer, Bombay V.T. Bombav.

evese Nespondents.

¢/ shri G.P. Agrawal

0O RDER

(3y ilon'ble Mr. nafig Uddin, HMember (Y )

mhe applicants have anproached this Tribunal
for direction to be igsued to the respondsnte to
reinterview the apnlicants for +the post of Traffic
apprenticg and to regtrain respondent No. 2 from
declaring (the result of the Selection cormittee headed

1' by Shri N,C. Goel, chairman and Shri S.3. ingle, Chairman.

2. nrief facts of the case 2I€ that the
applicantg anpear~d and qualified succesafully in the
written examination conducted by selection Compalttec
for the pbst of mraffic Apnrentices. The names ¢f

the apnlijcants were duly mentioned in the 1list of
successful candidates at sl. o, 341, 282 and 340
(Annesura YWo. 2}. The successful candidates were
invited for viva voce tegt before the selection Committee
unier the chairmanship of Shri .C0. Goel Deputy o) %

(0) and two other vembers namely Shri K.K. singh Mavani
and Smt. S.3. Khare. The applicants have alleged

that the aforesaid Board was famous fOI his honestv.

.nly the 3oard was abolighed by the Rallway

But sud
adminisiration and noard consisting of chairman Shri
5.3. Ingle, Deputy COLs (@) (mrp), shri Prem Narain
AnM (WwB) and Smt. S5.3. Khare was constituted. Tt is

further ctated that the Reard constituted under the
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o Bombray Divigion and Agra Cantt,

of Shri N.C. Goel interviewed about 70 )
hereas the second 3ocard constituted under

3

hip of shri 5.3. Ingle interviewed only 30 ¥

-i—

- the nrevious 2oard celected onlv 30 ¥
successful whereas the second Board selected

es as successful in the interview.

e case of the applicantg ig that the first
lighed without any reascn in arbitrary manner
ltment made by the second Board under the

of shri s.B. Ingle was made on the basgis of
aic by the =zuccessful candidates. The

n were made by the candidates did not succeed

ny result hence this C.A.

he respondents have copnosed the amnlication

ant on the ground that the annlicants
in the viva voce test and was declared
hence, the question of theilr reinterview

e, As regards the reconstitution of the

been stated that the ‘embers of the first

~

shri N.C. Coel, shri K.ll. Singh were

Therefore,

hority nominated shri g.8. Ingle and other

e Board. They completed the selection

allegation of his receiving any pardetory
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+he successful candidate have also been

is also stated that since process of the

over, the 0.,A. 1s not maintainable and

e dismigsed.

have heard shri ¢.P. Agrawal for the

nd perused the record.




7. in the present case it is clear that the
celection process is already over and since the

applicants admittedly participated in the viva voce

) | test, so they have no legal right to challenge the
result of the selection at this stage. The O.h. has

no merit and deserves to be dismissed, Accordinaly

the 0.2. 1is dismissed.

There shall be no order as to costs.

D_ekR gt

riember (A) Member (J)




